-%ﬂraam-

This is a digitally signed Gazette, to verify click here.
https://rajpatra.hp.gov.in

o194, feATae uaer

R <Yl ST I gRT UahIfed

gYAR, 25 BRI, 2026 /06 BIH, 1947

ferferear R va srgaem fawmT
RBmeT—2, 21 B, 2026

HEAT: 257365-c[ol.—RHMS UGe & I[SUUTe, HRA & WIAE & 31Jes 309 & UR<]H
ERT UK WfAddl BT YN &_d 8T, $9 [AMTT &1 STERfaT 98T 5el—Y(T)3—5,/98

259—TGTUS / 2025—25—02—2026 (11899)



11900 RIGT0H, fBHrel Uael, 25 HRa¥], 2026 /06 BIY, 1947

ARRG 02—12—1999 FRT AR IR ISy, AT TS (SRR H ARG 22—12—1999 Bl
THIRIT f2drere el AiSehe U3 Afad wool, 1999 HT AR FIEF &R+ & forg fFrefeariad
| 99§, srrid—

1. W< M &R URM——(1) 7 Al &1 9 9M e U Afsed Toae
afd (ORedl FINEF) Bool, 2026 2 |

(2) ¥ I\ 24 WS, 2023 BT UG U AAS G |

2. Wd 14 I YR —RAMES U<e AISha Toae AfdH wHedl, 1999 & wel 14 &
RF R A=fIRad @ e, srerid—

“14. Non-Practicing Allowance.—Persons appointed to service shall not be allowed to do
private practice of any kind, whatsoever including consultation and laboratory practice and
Non-Practicing Allowance (NPA) shall not be admissible for all doctors or faculty members
recruited on or after 24th May, 2023 in the Department of Medical Education & Research,
Himachal Pradesh of the State Government."

SIS

TERIEART / —
g (F[e) |

[Authoritative English text of this Department Notification No. 257365 Loose, dated 21-02-2026,
as required under clause (3) of Article of the Constitution of India].

MEDICAL EDUCATION & RESEARCH DEPARTMENT
NOTIFICATION
Shimla-2, 21st February, 2026

No. : 257365-Loose.—In exercise of the powers conferred by proviso to Article 309 of the
Constitution of India, the Governor, Himachal Pradesh is pleased to make the following rules
further to amend the Himachal Pradesh Medical Education Service Rules, 1999 notified vide this
Department Notification No. Health-A(A)3-6/98, dated 02-12-1999 and published in the Rajpatra,
Himachal Pradesh (Extra-ordinary) on 22-12-1999, namely:—

1. Short title and commencemet.—These rules may be called the Himachal Pradesh
Medical Education Service (13th Amendment) Rules, 2026.

(2) These rules shall be deemed to have come into force on 24th May, 2023.

2. Substitution of rule 14.—For rule 14 of the Himachal Pradesh Medical Education
Service Rules, 1999, the following shall be substituted, namely:—

“14. Non-Practicing Allowance.—Persons appointed to service shall not be allowed to do
private practice of any kind, whatsoever including consultation and laboratory practice and
Non-Practicing Allowance (NPA) shall not be admissible for all doctors or faculty members
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recruited on or after 24th May, 2023 in the Department of Medical Education & Research,
Himachal Pradesh of the State Government.

By order,

Sd/-
Secretary (Health).

AGRICULTURE DEPARTMENT
CORRIGENDUM
Shimla-2, the 24th February, 2026
No.Agr.A(3)5/2013-L.—The word in the first line of this department’s Notification of even
number dated 18-02-2026 i.e. under Section 64 (5) may please be read as under Section 64 (2)

instead of under section 64(5).

C. PAULRASU,
Secretary (Agriculture).

INDUSTRIES DEPARTMENT
NOTIFICATION
Shimla-2, 20th February, 2026

No. IND-A(F)4-1/2019.—In supersession of this Department Notification No. Ind.A(F)
4-1/2019 dated 18-07-2019 & 11-08-2020, the Governor of Himachal Pradesh is pleased to
re-constitute a State Level Single Window Clearance & Monitoring Authority consisting of the
following Members with immediate effect:—

1. Chief Minister, Himachal Pradesh Chairman
2. Industries Minister, Himachal Pradesh Vice-Chairman
3. Chief Secretary to the Govt. of H.P. Member

4. Administrative Secretary (Power) to the Govt. of H.P. Member

5. Administrative Secretary (Revenue) to the Govt. of H.P. Member

6. Administrative Secretary (Env. Sci. & Tech) to the Govt. of H.P. Member

7. Administrative Secretary (Forest) to the Govt. of H.P. Member

8. Administrative Secretary (Inds.) to the Govt. of H.P. Member

9. Administrative Secretary (Labour & Employment) to the Govt. of H.P. Member

10. Administrative Secretary (TCP/UD) to the Govt. of H.P. Member

1. Administrative Secretary (I&PH) to the Govt. of H.P. Member
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12. Secretary of concerned Department whose projects are being placed | Member
13. HOD of concerned Department whose projects are being placed Member
14. | Director of Industries, Himachal Pradesh Member Secretary
2. Besides, the following shall be Special Invitees to the Authority as and when required,
when a specific item of their interest comes up for discussion:—
1. Managing Director, HPSEBL. Special Invitee
2. Managing Director, HPPTCL -do-
3. | Engineer-in-Chief, I&PH Deptt., Shimla -do-
4. | Member Secretary, H.P. State Pollution Control Board -do-
5. | Any other Secretary/HOD whose advice is required -do-
3. The Terms of Reference of the above Authority will be as under:—
(1) The Investible Projects of all Sectors having investment exceeding Rs. 10.00 Crore in

(i)

(iii)

(iv)

)

4.

Plant & Machinery/Equipments will be placed before the State Level Single Window
Clearance & Monitoring Authority. Further, the project proposals for setting up new
industrial enterprise having investment in Plant & Machinery/Equipments upto
Rs.10.00 Crore and expansion proposals of existing enterprises having additional
investment in Plant & Machinery/Equipments upto Rs. 10.00 Crore will be decided at
the level of State Review Committee (Sub-Committee of SLSWC & MA) under the
chairmanship of Director of Industries.

To discuss and solve all contentious and inter departmental issues, monitor and review
the progress of such units already approved, being set up and expedite approvals
(administrative and statutory) by each concerned Department necessary for the
establishment of such units in the State.

To consider and decide on:—

» Proposals received for setting up of Investible Projects or their expansion as
defined above.

» Proposals received which are listed as Negative Industries by the State
Government under its applicable Industrial Policy as notified from time to
time.

» Forest produce based industry.

The State Level Single Window Clearance and Monitoring Authority shall examine the
applications for giving clearances, special concessions, exemptions or relaxations
under the provisions of law, after taking into consideration the comments of the
Department, if any, and make the recommendations to the Government.

Such other matters as the Govt. may refer or delegate to the Authority from time to
time.

For speedy disposal of the cases, the following procedure for clearance of proposals by

the State Level Single Window Clearance & Monitoring Authority for setting up of investible
project in the State within 45 working days is laid, subject to the following conditions:—

(1)

All applicants shall apply through online on Common Application Form (CAF)
alongwith Detailed Project Report to Director of Industries.
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(i)

(iii)

(iv)

V)

No.

All e-applications of Industrial Projects, complete in all respects, received by the State
Single Window Nodal Officer will be initially examined by him and thereafter be
forwarded electronically to the Departmental Nodal Officer of concerned Regulatory
Department i.e. HPSEBL, HPPCB, I & PH, Forest, Excise & Taxation, Labour &
Employment etc. The concerned Departments will furnish necessary clearance/pre-
regulatory establishment approvals/comments within 7 working days from the date of
its circulation.

All e-applications of other Sectors will be submitted to concerned Department for
further processing and obtaining comments/approval of regulatory departments.
concerned Departments will furnish necessary clearance/pre-regulatory establishment
approvals/comments within 7 working days from the date of its circulation. After
obtaining comments/approval, the concerned Departmental Nodal Officer will send the
proposals to the State Single Window Nodal Officer for placing the same before the
State Level Single Window Clearance & Monitoring Authority.

After receipt of comments/pre-setting approval from the concerned Departments, the
Sub-Committee under the Chairmanship of the Director/Commissioner Industries and
consisting of the Director, Town & Country Planning, H.P., Engineer-in-Chief (IPH),
Chief Engineer(Commercial). H.P.SEBL, Member Secretary, H.P. State Pollution
Control Board and other concerned Head of Departments as Members will examine
and to recommend the proposals to the SLSWC & MA alongwith comments received
from various Departments for final clearance/decision within the stipulated time of 15
days.

Even, if no comments are received from the concerned Departments within stipulated
period the proposal will be included in the agenda of the State Level Single Window
Clearance & Monitoring Authority and the Department concerned will explain their
position before the Authority, which will decide the case accordingly.

By order

Sd/-
Addl. Chief Secretary (Industries).

TRANSPORT DEPARTMENT
NOTIFICATION
Shimla-171 002, the 21st February, 2026

TPT-C(9)-7/2003.—The Governor, Himachal Pradesh in exercise of the powers

conferred by sub-section (6) of Section-41 of the Motor Vehicles Act, 1988 (Act No. 59 of 1988)
and all other powers enabling him in this behalf is pleased to allot/release registration mark
HP-71 B alongwith Serial No. 0001 to 9999 to the Regional Transport Officer Sirmaur at Nahan,
District Sirmaur, Himachal Pradesh for registration of motor vehicles with effect from the
publication of this notification in the H.P. Rajpatra (e-Gazette) in the public interest.

By order,

R.D.NAZEEM, 1A S.,
Additional Chief Secretary (Transport).
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TRANSPORT DEPARTMENT

NOTIFICATION
Shimla-171 002, the 21st February, 2026

No. TPT-C(9)-1/2025.—The Governor, Himachal Pradesh in exercise of the powers
conferred by sub-section 14(3) of Himachal Pradesh Motor Vehicles Taxation Act, 1972 (Act No. 4
of 1973) and all other powers enabling him in this behalf is pleased to exempt the Vehicle
No. HP-51 B 1787 (Heavy Goods Vehicle) which is registered in the name of Shri Vinod Thakur,
s/o Shri O.P. Thakur, r/o House No.-1 Mann House Shankly Shimla, Himachal Pradesh from the
payment of Token Tax w.e.f. 23-03-2021 to till date in the public interest.

By order,

R. D.NAZEEM, 1A S.,
Additional Chief Secretary (Transport).

T HR TG MTHRT 9T

IMAI—02, 24 HRAXI, 2026.

0UFHOT0—UF (10)—2 / 2025—dfei—1.—BHae U<¥ ATl IR a1 &= 1ffa, 2017
(2017 T 10) B IRT 112 B IU—GRT (1) §RT U&d RhAT BT YIRT HRd 8T, IoIUT fRAMS
Uel, Sl URyg &1 RIBIRel WR, IRIG 30 S, 2026 P SH ARG & w9 H JEGRIT B
2 o d®, 39 i @ a9 arfier arffraxor & WHet, S Al & Wae § S8l 98 ImeI
e faeg odial @ S9 &7 diBT &1 TS ©, 1 MW, 2026 F Ugel U HR- dled Afdd bl
Afad B fear T3 B, e WIsd B S A, R 1 e, 2026 BT AT S TG AU
ST & Hae H FT 3fUlel I9 AN W, TP VAT QY AU PR dTel AT DI Ao
o SIrar g, A A1 @ HIaR 1T ST & FHeT BISel DI il A |

SICEIIFNS
U A (99 &R Ud MEDHN)) |

[Authoritative English text of this Department’s Notification No. EXN-F(10)-2/2025-Vol-I dated
24-02-2026 as required under clause (3) of Article 348 of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-2, the 24th February, 2026

EXN-F(10)-2/2025-Vol-1.—In exercise of the powers conferred by sub-section (1) of
Section 112 of the Himachal Pradesh Goods and Services Tax Act, 2017 (10 of 2017), the



RT3, f3HATeel UQe, 25 HRAR], 2026 /06 B, 1947 11905

Governor of Himachal Pradesh, on the recommendations of the GST Council, is pleased to hereby
notify the 30th Day of June, 2026, as the date upto which appeal may be filed before the Appellate
Tribunal under this Act in respect of all cases where the order sought to be appealed against is
communicated to the person preferring the appeal before the 1st day of April, 2026 and all appeals
in respect of order communicated on or after 1st April, 2026 may be filed before the Appellate
Tribunal within three months from the date on which such order is communicated to the person
preferring the appeal.

By order,

Principal Secretary (ST&E).

COOPERATION DEPARTMENT

NOTIFICATION
Shimla-2, 23rd February, 2026

No. Coop-F (10)-1/2025.—In pursuance of the clause 5 of the Himachal Pradesh
Cooperative Policy-2025, titled as “Monitoring and implementation Structure” the Governor,
Himachal Pradesh is pleased to constitute the following two Committees as under:—

1. State Steering Committee on Cooperation Policy for overall guidance,
inter-ministerial coordination, periodic policy review etc. :—

1. | Hon’ble Minister (Cooperation) Chairman

2. | ACS/Principal Secretary/Secretary (Cooperation) to the Government of | Convener
Himachal Pradesh.

3. | ACS/Principal Secretary/Secretary (Finance ) to the Government of | Member
Himachal Pradesh.

4. | ACS/Principal Secretary/Secretary (Revenue) to the Government of | Member
Himachal Pradesh.

5. | ACS/Principal Secretary/Secretary (Rural Development) to the | Member
Government of Himachal Pradesh.

6. | ACS/Principal Secretary/Secretary (Food Civil Supplies and Consumer | Member
Affairs) to the Government of Himachal Pradesh.

7. | ACS/Principal Secretary/Secretary (Agriculture) to the Government of | Member
Himachal Pradesh.

8. | ACS/Principal Secretary/Secretary (Horticulture) to the Government of | Member
Himachal Pradesh.

9. | ACS/Principal  Secretary/Secretary (Animal Husbandry) to the | Member
Government of Himachal Pradesh.

10. | ACS/Principal Secretary/Secretary (Fisheries) to the Government of | Member
Himachal Pradesh.

11. | Registrar, Cooperative Societies, Himachal Pradesh Member
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2. State-Level Policy Implementation and Oversight Committee for coordination,
troubleshooting implementation bottlenecks, periodic monitoring evaluation, etc. :—

1. | ACS/Principal Secretary/Secretary ( Cooperation) to the Government | Chairperson
of Himachal Pradesh.

2. | Registrar, Cooperative Societies, Himachal Pradesh Convener
3. | Director, Rural Development, Himachal Pradesh Member
4. | Director, Land Records, Himachal Pradesh Member
5. | Director, Food Civil Supplies and Consumer Affairs, Himachal Pradesh | Member
6. | Director, Agriculture, Himachal Pradesh Member
7. | Director, Horticulture, Himachal Pradesh Member
8. | Director, Animal Husbandry, Himachal Pradesh Member
9. | Director, Fishries, Himachal Pradesh Member
10. | Chief General Manager, NABARD Member

Sd/

(AMARIJEET SINGH),
Secretary (Cooperation).

Grel, AR 3Tfcd Ta 3qaTFar ArAer femr
rfergEe
fRAer-2, 20 wIEd, 2026

HEAT: UE 3 TH-U(3)-2/2022-1.—RATaT 9T & TsFuTd, IUMFAT waior Jfafaas,
2019 (2019 T 35) Y URT 33 FY 3T-URT (3) X URT 46 F IT-URT (3) F TATT IFST GRT 102 HY
3Y-URT (2) & TS (3) AR () T 9eu ARFAA! HT TN FId §C, 34 Fsimer v srftrggan
WEAT UF 3t TH-U(3)-2/2022 dR@ 29 ad), 2024 g7 Afgfaa 3k o= (§-arere),
feATErer weer F ai® 11 A, 2024 F YHIRAT AT 92T T 3UNFar Qae fAaror
AT 3R e susiierar fare fAaror smaer & srfteiEt 3k s Faiat #1 e aaa
3R 9 3R AT F 37 e 3t o AH, 2024 F¥7 3R Faue F ¥ e Refe@a
fage e €, srafa—
1. Wiared A1 3R yRF: (1) | g7 st #1 d@ftrea @ RAT 2o T STHFAT
fare Aarer smar i e svsiear e Faror
AT & FAFINET 3k 3w FaiEt # v daa ik
o9 31X Qa1 & I e 3T ord (Feveen) A=H, 2026
gl
(2) | ¥ A9H To9A (§ - Tore), FATIST wSer H yehrere Y adg




RT3, f3HATeel UQe, 25 HRAR], 2026 /06 B, 1947 11907

q 9qe gl

2. @I | FTHAMUT:

RaATae yger U= 3usear Rarg Farer smaer sk Ger
3qiFar fAare @aror 3maer F afteREt ik =
HFAARAT F T da 31 @ 31 a1 & 37 Aawua 3
e fA9d, 2024 (O=€ 36 8@ TAd ‘3ad AFA” FaT
AT R) & AEH 1 & 39-AEH (1) F TUE W Aeafeadg
IW@T SATE, 3FUTe-
“(1) 37 gAY F1 FiAed a7 A 9T TS
3UNFAT RQarg Aarer smaer (Tsg/fSer e &
FFREr 3t =g wHAEREl fr sdf, Weafa,
forreoT, Jreor, Srererreer vd ardier 3 dar i Iy
oreh) A, 2024 8 17

3. ITH-11 T FAerT:

@

37d fagal @ Feeer IeTEt-1l &, FF WEAT 12 F g
Faor, “frgfaa 1 vqufaQar @ safer & g aeg &
e </AlhER g 3R Rew &1 a9 fFFar smeen sk
“IeTeEt -1V (er-w @) H RAfga aftear & seare st &
NI W F gl W G-IV (HT-F (F)) F HTAR
gfaaifarar adien & 3raR o afeufa, Aafda smar g ar
frafadistor g7 et srclff & 3maR 9 2reg A SO |

(i)

FH TEAT 14 F e, e v “fagfaa 1 vqufadar
1 3 F RTwAe eyl & Ty ) Aeafafaa w@rn
SITUITT: -
“HTEfAHT ariteawal A ¥ WeaAta g1, fSerer fier a
1 A Qarere a1 I3 F Y 7€ FIaR a5 a4,
Ifg F§ A, N FFEATIT FF et aT FT R B,
¥ T N W HGN-IV (emor-w) A e aftear &
ITAR, FYTeyfa, fFafaa smur w a1 Aaf@Adeor
g1 ey orclt & 3meR 9w 1

(iii)

FH WEAT 15(@) F T, T “fagfda & gqufafdar i
aftr &, “awREr g & Teard /alhER eg 3k Rew
T a1 famar e ; 3R

(iv)

FH UEIT 16 & WHS, TAFH “UE FT A9 H, “IIIHET A
& 9UTd /AR ersg 3R Rivg &1 @ R s |

4. -1V HT HAErT:]

3% fag At & erver Jrqgh- IV & -
HET-E(@) &, “3+7 9 -1V yeenRal eeal & q@ “aifer
& R Ueg A1 STt |

(i)

arer-g #, o dieadides & vae w Reafaf@a w@r
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GI'NWT,H?-'I‘I'«'-[:-

“dfow 3R 3R anfiawal (Fafeafa, Aaf@a sraR
W T fafAdieor gR) F ug & fore faf@a wdiem |

(iii) | srar-3.(F) A, “TRRA> g 3R Reg F T TR/
ereg 3R R F1 AT R smeen 3i “Raf@awRer st
IR e & Ty W gaRRyfa, Fafag 3R 9w o
fArafAdieor g1 orclt & R W ersg 1@ FTEA |

TS GV,

R, 3. AT
Ffalsd geg afe
(e, areriyes arqfet va swsherdr A |

[uthoritative English Text of this Department’s Notification number FDS-A(3)-2/2022-1, Dated
20-02-2026 as required under Article 348(3) of the Constitution of India].

FOOD, CIVIL SUPPLIES & CONSUMER AFFAIRS DEPARTMENT
NOTIFICATION

Shimla-2, the 20th February, 2026

No. FDS-A(3)-2/2022-1.—In exercise of the powers conferred by clauses (i) & (n) of sub-
section(2) of Section 102 read with sub-section (3) of Section 33 and sub-section (3) of Section 46
of the Consumer Protection Act, 2019 (35 of 2019), the Governor of Himachal Pradesh is pleased
to make the following rules further to amend the “the Salaries and Allowances payable to and other
terms and conditions of services of the officers and other employees of State/District Consumer
Disputes Redressal Commissions Rules, 2024” notified vide this Department Notification No. FDS-
A(3)-2/2022, dated 29th February, 2024 and published in the Rajpatra (e-Gazette) Himachal
Pradesh dated 11-3-2024, namely:—

1. Short title and Commencement: | (1) | These rules may be called the Salaries and
Allowances payable to and other terms and
condition of services of the officers and other
employees of the State/District Consumer
Disputes Redressal Commissions (Amendment)
Rules, 2026.

(2) | These rules shall come into force from the date of
publication in the Rajpatra (e-Gazette), Himachal
Pradesh.
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2. Amendment of rule 1:

In rule 1 of the Salaries and Allowances payable
to and other terms and condition of the services of
the officers and other employees of the
State/District Consumer Disputes Redressal
Commissions Rules, 2024 (hereinafter referred to
as the “said rules” ), for sub-rule (i) the following
shall be substituted, namely:—

“ These rules may be called the Himachal
Pradesh State Consumer Disputes Redressal
Commission  (Recruitment, = Promotion,
Control, Conduct, Discipline and Appeal
and other conditions of service of officers
and other employees of the State/District
Commissions) Rules, 2024”.

3. Amendment of Schedule-II.

(1)

In Schedule —II, appended to the said rules,

in  Serial No.12, against column “Mode of
appointment/Length of service, after the word
“Peons”, the word and sign “/Chowkidars” shall
be deleted and after the words and signs
“Schedule-1V [PART-B (B)]” the words, “failing
which by direct recruitment on regular basis or
recruitment by regularization, as the case may
be, on the basis of competitive examination as
per Schedule-IV (PART-B {A})” shall be added;

(i)

in serial No.14, against column “Mode of
appointment/Length of service” for the existing
provisions, the following shall be substituted,
namely:-

“By promotion from amongst Process
Servers having three years regular service
or regular combined with continuous ad
hoc service, if any, failing which by direct
recruitment on regular basis or
recruitment by regularization, as the case
may be as per procedure prescribed in
Schedule-1V (Part-D).”;

(iii)

in serial No.15, against column ‘“Mode of
appointment/Length of service” after the word
“Peon”, the word and sign “/Chowkidar” shall be
deleted; and

(iv)

in serial No.16, against column “Name of Post”,
after word Peon, the word and sign “/Chowkidar”
shall be deleted.

4. Amendment of Schedule-I1V:

(@)

In Schedule -1V, appended to the said rules,-

(1) in Part-B (B), after words and sign ‘“other
Class—-IV  official”, the words “except
Chowkidar” shall be added.
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(i) |in Part-D, for the existing head/title, the
following shall be substituted, namely:-

“WRITTEN TEST FOR THE POST OF
BAILIFF AND PROCESS SERVER
(REGULAR/BY REGULARIZATION,
AS THE CASE MAY BE)”.

(i) | in Part-E (a) after the word “Peon”, the word and
sign “Chowkidar/” shall be deleted and for the
words and sign “on Regular/Contract” the words
“on regular basis or recruitment by regularization
as the case may be” shall be substituted.

By order,

R.D. NAZEEM, IAS,
Addl. Chief Secretary (F, CS & CA).

PRINTING & STATIONERY DEPARTMENT
NOTIFICATION
Shimla-2, the 19th February, 2026
File No.P.S.D-B02/1/2024.—The Governor, Himachal Pradesh is pleased to order that
Sh. Avtar Singh, Superintendent Grade-I (Class-I Gazetted) in the Department of Printing &

Stationery, Himachal Pradesh shall retire from Government service on attaining the age of
superannuation on 30-06-2026 (A.N.).

By order,
Sd/-

PRIYANKA BASU INGTY,
Secretary (P&S).

g IrgTerd Sl U ARE TEdeeR U9 dRiER Afwge wof,
STt =, femmae yawn

ST gl 9T @il X9, Farl Ta qeer e f2ARR, dedier |aeen, e g
(fRomo0) e |

M ST - yforarar |

ST JHEH.——ST Td Hg USIhRUT AMATTIH, 1969 & &RT 13(3) & 3l faerfad o /9
GOiIehRoT B aN |
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(fRowo) ¥ 9 ~amarer # yrefeT-—u= TR ®R fraeq far € f5 SH®T S99 16—07—1965 BT U
GAId ASell, dediid |Aelel, e =, feArae uaer | g3l o1 | oifd al Sfeaae 9@ oA
BT SIHROT T G HSofl, el Hepell, R @/ r & S Td 7eg IR H qol T
PRAT WD | T T ARG 9l & o Ud g IoRex H IADT O BT fJAftad gofiasor
H B AR AR B MY |

A SWIFT o I GOl IR FIFRIRYT T 3MH ST Hl 39 JIoU5 SIAeR d
gATal g1 o fhar Srar & {6 afe fodl afdd o1 Sad o USiiaRo aR $lg IOk / TaRTol
2 I SoRadl e 02—03—2026 HI UK 10.00 do T JPHeAT &l IRdT g ARG w7 4
Jerar fhdl ASHpd Yole & ARIH ¥ AT [T Afi¥aadr & Ared | 39 Ied HoOSuRerd
BIAR JoR U IR |HhdT 2| IR—TION & JRA H Jaldd RT3 S USiare & 8q
e yRd ) o WU vd aRg Ul 31id 02—03—2026 & d1g dIs Hl SO/ TaARIO
Ao 7 8|

o1 fedih 04—02—2025 DT BN BN T AIBN AT gRT SN fhar 7 |

AER | FAEIRT / —
RIY dEdIeeR Ud SRIGRI AT,

wepoft, f5rerm =% (f2ovo) |

g IqTerd Sl T ARIY TEeeR Ud rRieR AfRge we,
et =, fRamEe uer

(fRowo) CICU

M ST - yforarar |

N ON

el d ST H /qg

SAAT JHEAL.——STH Td g USIDRUT ATIH, 1969 DI &R 13(3) & A=<l
USTHROT BT d1N |

3 AR FAR gF do g, FariT Ta Sde = AR, dedia depll, frer =%
(fRowo) % 59 =TT H URIA—UF SR R aed fhar g fb ST ST 03—08—1997 &1 UTH
T FSefl, TEitel epofl, forerm =, %ﬁmﬂmﬁgeﬁrgﬂl QIfdT AT JTAITaeT I9d 5T
B USITHROT Y UARIA Hsdll, dedial |eloll, fofar =l & S Ud qg IOeR H gl A8l
FHRAT | | 37 ITH G ISl b o Ud g IReR H IqD o HT [Aafad goiiaso
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In the Court of Tehsildar-cum-Executive Magistrate, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Bundo Devi
Versus
General Public
Notice to General Public.

Bundo Devi d/o Rothal Ram, r/o Village Samtana, P.O. Samtana, Tehsil Dhatwal at Bijhari,
Distt. Hamirpur (H.P.) has applied in this office for the entry of her date of birth which took place
on 1-7-1946 but due to ignorance it could not be entered in the record of Gram Panchayat Samtana.
In this regard, the applicant Bundo Devi has submitted the requisite documents mentioning her date
of birth as 1-7-1946.

The General Public is hereby informed through this notice that if anyone has any objection
regarding the entry of date of birth of applicant i.e 1-7-1946, they can either in person or through
counsel can file their objections before the undersigned within 30 days from the date of publication
of this notice otherwise the matter shall be proceeded further accordingly.

Issued under my hand and seal of the court on 19-02-2026.

Seal. Sd/-
Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).
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Mr./Mrs./Ms. Anju Kumari d/o Late Saran Dass, Village Meti, P.O. Gharoh, Tehsil
Dharamshala, District Kangra (H.P.).

Vs.

1. The General Public.
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2. The Registrar Birth & Death, C.M.O. Kangra at Dharamshala.
3. The Registrar (Births and Deaths)-cum- Panchayat Secretary, Concerned G.P.

a9 ——UTAT—u5 SR gRT 13(3) f2HATeret Ueel S99 U9 §g UsiiaRoT Sffafrad, 1969.
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Before the Sub-Divisional Collector, Sarkaghat, Distt. Mandi, H.P.

File No. 60447/2025

Prem Singh s/o Sh. Kharku, r/o Village Behar, Tehsil Sarkaghat, Distt. Mandi, H.P.
. .Appalant.

Versus

Prakash Chand s/o Sh. Todar, r/o Village Kapahi, P.O. Sari, Tehsil Dharampur, Distt.
Mandi, H.P. . .Respondents.

Appeal u/s 14 of H.P. Land Revenue Act, against the order dated 25-08-2025 passed in file
No. 26/DNT/2025 by the Assistant Collector 2nd Grade Sarkaghat, Distt. Mandi, H.P.

NOTICE

Whereas it has been proved to the satisfaction of the Court that the respondent cannot be
served in the ordinary way of service. Hence, this proclamation under order 5 Rule 20 CPC is
hereby issued against the respondents and should appear personally or through their counsel on
26-02-2026 at 11.00 A.M. Take notice that in default of their appearance on the day before
mentioned the above said case will be heard and determined in his/their absence.

Given under my hand and seal of the Court this 13-02-2026.

Seal. Sd/-
Sub-Divsional Collector,
Sarkaghat, Distt. Mandi (H.P.).

Before the Assistant Collector 2nd Grade, Dhalwan, District Mandi, H. P.

In the matter of :

Smt. Meena Devi w/o Late Sh. Ram Dass, r/o Village Chamrahni, P.O. Chowk, Sub-Tehsil
Dhalwan, District Mandi (H.P.) . .Applicant.
Versus

General Public . .Respondent.

Subject.—Notice for correction of name in revenue record.

Whereas, Smt. Meena Devi w/o Late Sh. Ram Dass, r/o Village Chamrahni, P.O. Chowk,
Sub-Tehsil Dhalwan, District Mandi (H.P.) has filed an application in the court of undersigned in
which she has stated that her husband name was wrongly written as Prem Singh s/o Sh. Dile Ram
in the revenue record of Patwar Circle Majhwan, Muhal Chamrani, while actual name of the
husband of applicant is Ram Dass s/o Sh. Dile Ram. She has also produced copies of her Aadhar
Card, School Certificate, Army record, Panchayat Nakal Record and an affidavit in this regard
alongwith Nakal Jamabandi for the year 2020-2021.
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Therefore, the General Public is hereby informed through this notice that if any person
having any objection regarding this correction, may file his objections either personally or through
an agent in writing before this court on or before 26-02-2026. In case no objection is received by
26-02-2026, it will be presumed that there is no objection to the aforesaid correction and same will
be corrected under the relevant Act accordingly.

Issued under my hand and seal of this court today on 4th February, 2026.

Seal.
Sd/-
Assistant Collector 2nd Grade, Dhalwan,
District Mandi ( H. P.).
Before the Court of Assistant Collector 2nd Grade-cum-Naib Tehsildar,
Tehsil Sundernagar, District Mandi (H. P.)
Case No. 807719/2026 Date of Hearing: 28-02-2026

In the matter of :

Kamla Devi w/o Roop Singh s/o Prashotam Ram, r/o Village Nehra, P.O. Chambi, Tehsil
Sundarnagar, District Mandi (H.P.) .. Applicant.

Versus
General Public .. Respondent.
Subject.—Correction of revenue entry in muhal Neri/17, Tehsil Sundarnagar, Distt. Mandi, H.P.

It is hereby informed to the general public that Smt. Kamla Devi d/o Uchhav Ram and
present w/o Roop Singh s/o Prashotam Ram, Village Nehra, P.O. Chambi, Tehsil Sundarnagar,
District Mandi, Himachal Pradesh has applied for correction of her name in the revenue records
realting to land comprised in muhal Palohta/ 19, Patwar Circle, Palohta, Tehsil Sundarnagar,
District Mandi (H.P.).

The applicant has stated that in her application that her name has been wrongly recorded as
Hima d/o Uchhav in the revenue record pertaining to muhal Palhota/19, Patwar Circle Palohta,
Tehsil Sundarnagar, Distt. Mandi (H.P.), whereas in all her official documents such as Aadhar
Card, PAN Card, Bank Passbook and other documents, her name is correctly recorded as Kamla
Devi.

Therefore, the general public is hereby informed by this notice that if any person has any
objection regarding the proposed correction may appear in person or through their recognized
agent/representative before the court of the undersigned on 28-02-2026 and file their objections, if
any. In case of no objection is received within the stipulated time, the correction shall be carried out
as per rules.

Issued under my hand and seal on this 10th day of February, 2026.

Seal. Sd/-
Assistant Collector 2nd Grade,
Sundernagar, District Mandi (H.P.).
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Before the Court of Assistant Collector 2nd Grade-cum-Naib Tehsildar,
Tehsil Sundernagar, District Mandi (H. P.)

Case No. 807718/2026 Date of Hearing: 28-02-2026
In the matter of :

Uchchhav Ram s/o Sonkiya, r/o Village Palahota, P.O. Upper Behli, Tehsil Sundarnagar,
District Mandi (H.P.) .. Applicant.
Versus

General Public .. Respondent.
Subject.—Correction of revenue entry in muhal Neri/17, Tehsil Sundarnagar, Distt. Mandi, H.P.

It is hereby informed to the general public that Uchchhav Ram s/o Sonkiya, r/o Village
Palahota, P.O. Upper Behli, Tehsil Sundarnagar, District Mandi (H.P.) has applied for correction of
his name in the revenue records realting to land comprised in muhal Palohta/ 19, Patwar Circle,
Palohta, Tehsil Sundarnagar, District Mandi (H.P.).

The applicant has stated that in her application that his name has been wrongly recorded as
Uchhav in the revenue record pertaining to muhal Neri/17, Patwar Circle Palohta, Tehsil
Sundarnagar, Distt. Mandi (H.P.), whereas in all his official documents such as Aadhar Card, PAN
Card, Passport and revenue record relating to muhal Palahota/19, his name is correctly recorded as
Uchhav Ram.

Therefore, the general public is hereby informed by this public notice that if any person has
any objection regarding the proposed correction may appear in person or through their recognized
agent/representative before the court of the undersigned on 28-02-2026 and file their objections, if
any. In case of no objection is received within the stipulated time, the correction shall be carried out
as per rules.

Issued under my hand and seal on this 10th day of February, 2026.

Seal. Sd/-

Assistant Collector 2nd Grade,
Sundernagar, District Mandi (H.P.).

In the Court of Executive Magistrate, Sundernagar, District Mandi (H. P.)
Case No. 14/NT/2026 Date of Hearing: 05-03-2026
In the matter of :
Smt. Hasina Bibi d/o Nazir Hussain, r/o Village Dinak, P.O. Kanaid, Tehsil Sundarnagar,

District Mandi (H.P.) .. Applicant.
Versus

General Public .. Respondent.
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Subject.—Registration of delayed birth of the applicant.

Whereas, an application has been received from Smt. Hasina Bibi d/o Nazir Hussain, r/o
Village Dinak, P.O. Kanaid, Tehsil Sundarnagar, District Mandi (H.P.), seeking registration of her
delayed birth event, stated to have been born on 12-02-1981 at Village Dinak, P.O. Kanaid, Gram
Panchayat Dugrain, which could not be entered/registered within the prescribed period under the
Registration of Births and Deaths Act, 1969.

And whereas the said applicant has prayed for registration of the said birth at this belated
stage.

Now, therefore, notice is hereby given to the general public that if any person has any
objection or information regarding the facts stated in the said application, he/she may submit the
same in writing alongwith supporting evidence, if any, to the undersigned on or before 05-03-2026.

In case no objection is received within the stipulated period, it shall be presumed that no
one has any objection, and the matter shall be proceeded with further as per law.

Issued under my hand and seal on this 31st of February, 2026.

Seal. Sd/-
Executive Magistrate,
Sundernagar, District Mandi (H.P.).

In the Court of Executive Magistrate, Sundernagar, District Mandi (H. P.)
Case No. 15/NT/2026 Date of Hearing: 09-03-2026

In the matter of :
Sh. Safgqat Ali s/o Sh. Dost Mohammed, r/o Village Dinak, P.O. Kanaid, Tehsil
Sundarnagar, District Mandi (H.P.) .. Applicant.
Versus

General Public .. Respondent.
Subject.—Registration of delayed birth of the applicant.

Whereas, an application has been received from Sh. Safqat Ali s/o Sh. Dost Mohammed, /o
Village Dinak, P.O. Kanaid, Tehsil Sundarnagar, District Mandi (H.P.), seeking registration of his
delayed birth event, stated to have been born on 22-12-1969 at Village Dinak, P.O. Kanaid, Gram
Panchayat Kanaid, which could not be entered/registered within the prescribed period under the
Registration of Births and Deaths Act, 1969.

And whereas the said applicant has prayed for registration of the said birth at this belated
stage.

Now, therefore, notice is hereby given to the general public that if any person has any
objection or information regarding the facts stated in the said application, he/she may submit the
same in writing alongwith supporting evidence, if any, to the undersigned on or before 09-03-2026.
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In case no objection is received within the stipulated period, it shall be presumed that no
one has any objection, and the matter shall be proceeded with further as per law.

Issued under my hand and seal on this 4th of February, 2026.

Seal. Sd/-
Executive Magistrate,
Sundernagar, District Mandi (H.P.).

Before the Court of Assistant Collector 2nd Grade-cum-Naib Tehsildar,
Tehsil Sundernagar, District Mandi (H. P.)

In the matter of :

Pritam Singh s/o Nater Singh, r/o Village Chhajwar, P.O. Maloh, Tehsil Sundarnagar,
District Mandi (H.P.) .. Applicant.
Versus

General Public .. Respondent.
Subject.—Correction of revenue entry in muhal Bari/26/8, Tehsil Sundarnagar, Distt. Mandi, H.P.

It is hereby informed to the general public that Pritam Singh s/o Natar Singh, r/o Village
Chhajwar, P.O. Maloh, Tehsil Sundarnagar, District Mandi (H.P.) has applied for correction of his
name in the revenue records realting to land comprised in muhal Bari/ 26/9, Tehsil Sundarnagar,
District Mandi (H.P.).

The applicant has stated in his application that his correct and real name is Prittam Singh
which has been wrongly entered as Suchet Singh in the revenue record pertaining to muhal Bari/
26/9 and further requested to correct his name as Prittam Singh in the revenue record as per
supporting documents submitted.

If any person has any objection regarding the proposed correction, the same may be
submitted in writing before the undersigned on or before 27-02-2026. After the expiry of the said
period or date the matter shall be proceeded and will be decided as per the law, in no case objection
is received.

Issued under my hand and seal on this 5th day of February, 2026.

Seal. Sd/-
Assistant Collector 2nd Grade,
Sundernagar, District Mandi (H.P.).

In the Court of Rajender Kumar Gautam (H.A.S.), Special Marriage Officer-cum-Sub-Divisional
Magistrate, Sarkaghat, District Mandi (H. P.)

In the matter of :

1. Gajnder Kumar s/o Sh. Amar Pal, r/o Ward No. 12, Khairati Nagar, Tehsil Bilsi, District
Budaun (U.P.).
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2. Rajni Devi d/o Late Sh. Preetam Chand, r/o Village Kharsal, P.O. Bhambla, Tehsil
Baldwara, District Mandi (H.P.) .. Applicants.

Versus

General Public .. Respondent.
Subject.—Procalmation notice under the Special Marriage Act, 1954.

Whereas applicants Gajnder Kumar s/o Sh. Amar Pal, r/o Ward No. 12, Khairati Nagar,
Tehsil Bilsi, District Budaun (U.P.) and Rajni Devi d/o Late Sh. Preetam Chand, r/o Village
Kharsal, P.O. Bhambla, Tehsil Baldwara, District Mandi (H.P.) have given notice of their intended
marriage under Section 5 of the Special Marrage Act, 1954 to the undersigned Marriage Officer.

Now, therefore, notice is hereby given to the general public that if any person has any
objection to the said marriage, such objection/s should be submitted in writing with reasons, to the

undersigned within thirty (30) days from the date of publication of this notice in Govt. Gazette.

In case no objection is received within the stipulated period, the marriage will be registered
under this Act accordingly.

Issued under my hand and seal of this court on 2nd February, 2026.

Seal. Sd/-

Special Marriage Officer-cum-Sub-Divisional Magistrate,
Sarkaghat, District Mandi (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Shimla (Rural),
District Shimla (H.P.)

In the matter of:—

1. Sh. Akshay Sahebrao Patole s/o Sh. Sahebrao Patole, r/o Survey No. 53, Trimurti
Colony, Kalepadal, Pune City, Tehsil Haweli, District Pune Maharashtra-411 028 (age 30 years).

2. Ms. Divya Chauhan d/o Narayan Dass Chauhan, P.O. Dhalli, Tehsil Shimla Rural,
District Shimla, Himachal Pradesh-171 012 (age 28 years) . .Applicants.

Versus

General Public

Subject.—Notice to instead marriage under section 5 of the Special Marriage Act, 1954.

Sh. Akshay Sahebrao Patole s/o Sh. Sahebrao Patole, r/o Survey No. 53, Trimurti Colony,
Kalepadal, Pune City, Tehsil Haweli, District Pune Maharashtra and Ms. Divya Chauhan d/o
Narayan Dass Chauhan, P.O. Dhalli, Tehsil Shimla Rural, District Shimla, Himachal Pradesh have
filed an application in the court of the undersigned under section 5 of the Special Marriage Act,
1954 and have intended to get married within three calander months from the date thereof.

Therefore, the General Public is hereby informed through the notice that any person who
has any objections regarding this marriage, can file the objections personally or in writing before
this court on or before 20-03-2026 after that no objection will be entertained and marriage will be
solemnized/registered.

Issued today on 18th February, 2026 under my hand and seal of the court.

Seal. Sd/-
Marriages Olfficer-cum-Sub-Divisional Magistrate,
Shimla (Rural) (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)

In the matter of :

Vaishali w/o Manish, r/o Village Palzara, P.O. Bahil, Tehsil Rampur Bsr, District Shimla,
H.P. . .Applicant.

Versus

General Public .. Respondent.

PROCLAMATION REGARDING CORRECTION OF NAME
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Whereas, the above named applicant has submitted an application for the correction of her
name from "VESHALI w/o MANISH" to "VAISHALI w/o MANISH" in the records of the
Aadhar card and all other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of applicant name as "VAISHALI w/o MANISH" in place of
"VESHALI w/o MANISH" they should appear before the undersigned on or before
03-03-2026 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 2nd day of February, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Phui Devi w/o Chet Ram, r/o Village Kapti, P.O. Dhar Gaura, Tehsil Rampur Bsr., District
Shimla, H.P. . .Applicant.

Versus

General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of her
name from "PHUL DEVI w/o CHET RAM" to "PHUI DEVI w/o CHET RAM" in the records of
the Aadhar card and all other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of applicant's name as "PHUI DEVI w/o CHET RAM" in place of
"PHUL DEVI w/o CHET RAM" they should appear before the undersigned on or before 09-03-
2026 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 10th day of February, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,
Rampur Bushahr, District Shimla (H.P.).
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In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Shri Devender Singh s/o Ram Sain, r/o Village & P.O. Dofda, Tehsil Rampur Bsr., District
Shimla, H.P. . .Applicant.

Versus

General Public .. Respondent.

PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of his
son's name from "SHORYA s/o DEVENDER SINGH" to "SHOURYA KAITHYAN s/o
DEVENDER SINGH" in the records of the Aadhar card and all other relevant documents
associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of applicant's son name as "SHOURYA KAITHYAN s/o DEVENDER
SINGH" in place of "SHORYA s/o DEVENDER SINGH" they should appear before the
undersigned on or before 17-03-2026 either personally or through their authorized agent/ pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.
Issued today on 16th day of February, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Shri Satish Chauhan s/o Mast Ram, r/o Village & P.O. Chakti, Tehsil Nankhari, District
Shimla, H.P. . .Applicant.

Versus
General Public .. Respondent.

PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of his
son's name from "PRITYUSH CHAUHAN s/o SATISH CHAUHAN" to "PRATYUSH
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CHAUHAN s/o SATISH CHAUHAN" in the records of the Aadhar card and all other relevant
documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of applicant's son name as "PRATYUSH CHAUHAN s/o SATISH
CHAUHAN" in place of "PRITYUSH CHAUHAN s/o SATISH CHAUHAN" they should appear
before the undersigned on or before 09-03-2026 either personally or through their authorized
agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 10th day of February, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,
Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Prem Dassi w/o Ken Ram, r/o Village Gaura, P.O. Dhar Gaura, Tehsil Rampur Bsr., District
Shimla, H.P. . .Applicant.

Versus
General Public .. Respondent.

PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of her
name from "PAPLI DEVI w/o KAIN RAM" to "PREM DASSI w/o KAIN RAM" in the records of
the Aadhar card and all other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of applicant's son name as "PREM DASSI w/o KAIN RAM" in place
of "PAPLI DEVI w/o KAIN RAM" they should appear before the undersigned on or before
09-03-2026 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 10th day of February, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).
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In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)

In the matter of :
Smt. Neena Devi w/o Pramod Kumar, r/o Village Doi, P.O. Barach, Tehsil Rampur Bsr.,
District Shimla, H.P. . .Applicant.

Versus

General Public .. Respondent.

PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of her
son's name from "ABHINAVPAISRA s/o PRAMOD KUMAR" to "AVINAV s/o PRAMOD
KUMAR" in the records of the Aadhar card and all other relevant documents associated with the
applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of applicant's son name as "AVINAV s/o PRAMOD KUMAR" in place
of "ABHNAVPAISRA s/o ABHINAVPAISRA S/O PRAMOD KUMAR" they should appear
before the undersigned on or before 12-03-2026 either personally or through their authorized
agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 12th day of February, 2026 under my hand and seal of the Court.
Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,
Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Megistrate, Kumarsain, District Shimla (H.P.)

1. Shri Raman s/o Sh. Nand Lal, r/o Village Dhalti, P.O. Jarol, Tehsil Kumarsain, District
Shimla (H.P.).

2. Ms. Ritika d/o Sh. Nawal Kishore Shah, r/o Husain Gang Library Road Kukdi,
Maussorie range, Massoorie Dehradun Uttarakhand-248179 .. Applicant.

Versus

General Public

Subject.—Registration of marriage under Special Marriage Act, 1954 (Central Act 43 of 1954).
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Whereas, the above named applicants have made an application of Special Marriage Act,
1954 (Central Act 43 of 1954) alongwith an affidavit stating therein that they have solemnized their
marriage on 10-04-2025 at Dhalti Jarol, Tehsil Kumarsain, District Shimla, (H.P.) but this marriage
has not been entered in the records of the Registrar of Marriage-cum-Panchayat Jarol, District
Shimla H.P. and whereas, the applicants have prayed that necessary order for the registration of
their marriage.

Now, therefore, objections are invited from the general public that if anyone has any
objectons regarding the registration of the marriage of the above named applicants, they should
appear before the court of undersigned within 30 days from the publication of the notice, either
personally or through their authorized agent. In the event of their failure to do so, it would be
deemed that there is no objection to the proposed registration of marriage and order shall be passed
ex-parte for the registration of marriage without affording any further opportunity of being heard.

Issued under my hand seal of the Court on this 18th February, 2026.

Seal. Sd/-
(Mukesh Sharma) HAS,

Sub-Divisional Magistrate,

Kumarsain, District Shimla (H.P.).
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In the Court of Sub-Divisional Magistrate, Kasauli-cum-Marriage Officer, Kasauli

1. Sh. Mehar Singh aged 34 years D.O.B. 20-06-1991 s/o Sh. Jagat Ram, r/o Village
Budhon Seola, P.O. Nayagram, Tehsil Kasauli, Distt. Solan (H.P.).

2. Smt. Kavita aged 23 years D.O.B. 12-09-2002 d/o Sh. Ranjeet Singh, r/o Village
Jakhroda Naraini, P.O. Pratha, Tehsil Kasauli Distt. Solan (H.P.).

Versus
General Public

Notice u/s 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Mehar Singh aged 34 years D.O.B. 20-06-1991 s/o Sh. Jagat Ram, r/o Village
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Budhon Seola, P.O. Nayagram, Tehsil Kasauli, Distt. Solan (H.P.) (Bride groom) and Smt. Kavita
aged 23 years D.O.B. 12-09-2002 d/o Sh. Ranjeet Singh, r/o Village Jakhroda Naraini, P.O. Pratha,
Tehsil Kasauli Distt. Solan (H.P.) for the registration of their marriage u/s 15 of the Special
Marriage Act, 1954. The applicants have further declared in their affidavits dated 14-01-2026 that
they have solemnized their marriage with each other on 11-07-2024. Before taking further action
in the said application, objections from the general public are invited for the registration of this
marriage. The objections in this regard should reach this court on or before 10-03-2026. Failing
which the marriage shall be got registered as per the provisions of the law.

Issued on 10-02-2026 my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-

Sub-Divisional Magistrate,

Kasauli, District Solan (H. P.).

CHANGE OF NAME

I, Naresh Kumar Sood s/o Puran Chand Sood, r/o V.P.O. Dari, Tehsil Dharamshala, Distt.
Kangra (H.P.) declare that I have changed my and father's name from Naresh Kumar s/o Puran
Chand to Naresh Kumar Sood s/o Puran Chand Sood. Concerned Please note.

NARESH KUMAR SOOD

s/0 Puran Chand Sood,

r/o V.P.O. Dari, Tehsil Dharamshala,
Distt. Kangra (H.P.).

CHANGE OF NAME

I, Sita Devi w/o Ravi Kumar, r/o Hirpal Niwas, Near Do Nalu, V.P.O. Reckong Peo, Tehsil
Kalpa, Distt. Kinnaur (H.P.) declare that I have changed my son's name from Danish to Kartik in
his Aadhar Card bearing No. 6346 1519 6780. All concerned please may note.

SITA DEVI

w/o Ravi Kumar,

r/o Hirpal Niwas, Near Do Nalu, V.P.O. Reckong Peo,
Tehsil Kalpa, Distt. Kinnaur (H.P.).

CHANGE OF NAME

I, Ashwani Kumari w/o Sh. Ankush, r/o Vill. Khanaur, P.O. Seoh, Tehsil Dharampur, Distt.
Mandi (H.P.) declare that I have changed my minor daughter's name from Baby one of Ashwani
Kumari to Arushi. She shall be known as Arushi for all purposes in future. All concerned please

may note.
ASHWANI KUMARI

w/o Sh. Ankush,
r/o Vill. Khanaur, P.O. Seoh,
Tehsil Dharampur, Distt. Mandi (H.P.).
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CORRECTION OF NAME

I, Harish Kumar Chaudhary aged 58 years s/o Shri Ram Kishore, r/o V.P.O. & Tehsil
Jawalamukhi, Distt. Kangra (H.P.) declare that in some documents my name is wrongly entered as
Harish Kumar Chaudhary, but my correct name is Chaudhary Harish Kumar Ramkishore. Note all
concerned.

HARISH KUMAR CHAUDHARY
s/0 Shri Ram Kishore,

/o V.P.O. & Tehsil Jawalamukhi,
Distt. Kangra (H.P.).

CHANGE OF NAME

I, Guffal Kumar s/o Sh. Parmodh Singh, r/o V.P.O. Bela, Tehsil Nadaun, Distt. Hamirpur
(H.P.) declare that I have changed my name from Guffal Kumar to Nitin Kumar for all purposes in
future. Please note.

GUFFAL KUMAR

s/o Sh. Parmodh Singh,

r/o V.P.O. Bela, Tehsil Nadaun,
Distt. Hamirpur (H.P.).

CORRECTION OF NAME

I, Mehandi Devi w/o Shri Layak Ram, r/o Vill. Gajwa, P.O. Sangna, Tehsil Sangrah, Distt.
Sirmaur (H.P.) declare that my correct name is Mehandi Devi in all official records, but my name is
wrongly recorded as Mehadi in my Aadhar Card No. 6168 8426 3117. All concerned please may
note & correct the same.

MEHANDI DEVI

w/o Shri Layak Ram,

r/o Vill. Gajwa, P.O. Sangna,

Tehsil Sangrah, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Ashwar s/o Liyakat Ali, P.O. Kataula, Tehsil Sadar, Darlog (402), Distt. Mandi (H.P.)
declare that I have changed my name from Ashraf to Ashwar in Aadhar Card No. 8703 5933 3464.
All concerned please note.

ASHWAR

s/o Liyakat Ali,

P.O. Kataula, Tehsil Sadar, Darlog (402),
Distt. Mandi (H.P.).
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CHANGE OF NAME

I, Shreshtha w/o Suresh Kumar, Vill. Duhki, P.O. Uttrala, Tehsil Baijnath, Distt. Kangra
(H.P.) declare that I have changed my name from Sharastha to Shreshtha. All note it.

SHRESHTHA

w/o Suresh Kumar,

Vill. Duhki, P.O. Uttrala,

Tehsil Baijnath, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Veer Bala w/o Ved Mitter, r/o Vill. Kanlog, P.O. Banah Ki Ser, Tehsil Pachhad, Distt.
Sirmaur (H.P.) declare that my daughter's correct name is Vaishnavi Sharma, whereas it has been
wrongly recorded as Vashnavi in her Aadhar Card No. 9074 3914 8219. This may please be
corrected to Vaishnavi Sharma.

VEER BALA

w/o Ved Mitter,

r/o Vill. Kanlog, P.O. Banah Ki Ser,
Tehsil Pachhad, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Surestha Kumari w/o Sher Singh, V.P.O. Chakwan Shamirpur, Tehsil & Distt. Kangra
(H.P.) declare that as per my School Certificate and my husband's army Discharge Book my correct
name is Surestha Kumari. That my name has been recorded as Sureshta Devi in my Aadhar Card. |
want to change my name in Aadhar Card from Sureshta Devi to Surestha Kumari. Sureshta Devi
and Sureshtha Kumari is one and same person.

SURESTHA KUMARI

w/o Sher Singh,

V.P.O. Chakwan Shamirpur,
Tehsil & Distt. Kangra (H.P.).

CHANGE OF NAME

I, Mausam Deen s/o Sh. Tejram, r/o Vill. Kofari Kotla (469), P.O. Kunihar, Distt. Solan

(H.P.) declare that I have changed my name from Mausam Deen to Mausamudeen. Please note all
concerned for further.

MAUSAM DEEN

s/o Sh. Tejram,

r/o Vill. Kofari Kotla (469),

P.O. Kunihar, Distt. Solan (H.P.).
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CHANGE OF NAME

I, Yog Raj s/o Sh. Mohnu, r/o Vill. Makkan, P.O. Sanwal, Tehsil Churah, Distt. Chamba
(H.P.) declare that I have changed my name from Man Chand to Yog Raj. I shall be known as Yog
Raj for all purposes in future. All concerned please note.

YOG RAJ

s/0 Sh. Mohnu,

r/o Vill. Makkan, P.O. Sanwal,
Tehsil Churah, Distt. Chamba (H.P.).

CORRECTION OF NAME

I, Lobhi Ram s/o Sh. Laxman, r/o Vill. Bhdkwas, P.O. Jungra, Tehsil Churah, Distt.
Chamba (H.P.) declare that in Aadhar Card of my minor son, having No. 4853 5409 3951, his name
is wrongly entered as Bhupeindr Kumar. Whereas his correct name is Bhuvnesh Kumar. All
concerned please note.

LOBHI RAM

s/o Sh. Laxman,

r/o Vill. Bhdkwas, P.O. Jungra,
Tehsil Churah, Distt. Chamba (H.P.).

CORRECTION OF NAME

I, Anil Sharma s/o Krishan Lal Sharma, Vill. Salabkot, P.O. Sundernagar-1, Tehsil
Sundernagar, Distt. Mandi (H.P.) declare that I want to correct my son's name in birth record of
MC Sundernagar as Moksh Mannomay Sharma instead of Moksh Sharma.

ANIL SHARMA

s/o Krishan Lal Sharma,

Vill. Salabkot, P.O. Sundernagar-1,
Tehsil Sundernagar, Distt. Mandi (H.P.).

CORRECTION OF NAME

I, Priyanka w/o Vikram Mehta, r/o Vill. Laujaut, Tehsil Chopal, Distt. Shimla (H.P.) declare
that my son's name is incorrectly listed as Baby One of Priyanka in his Aadhar Card, but his name
in Gram Panchayat Thandha is Bhavik Mehta. My son's name should be registered as Bhavik
Mehta on his Aadhar. All concerned please may note.

PRIYANKA
w/o Vikram Mehta,

r/o Vill. Laujaut,
Tehsil Chopal, Distt. Shimla (H.P.).



RT3, f3HATeel UQe, 25 HRAR], 2026 /06 B, 1947 11949
CORRECTION OF NAME

I, Sachin Thakur s/o Sh. Karam Singh, r/o Seth Niwas, Second Floor, Near Shiv Mandir,
Comely Bank, Shimla (H.P.)-171 003 declare that my son's name in his Aadhar Card have been
wrongly entered as Baby two of Sangeeta, whereas his correct name is Yuvansh Thakur. All
concerned please note.

SACHIN THAKUR

s/o0 Sh. Karam Singh,

r/o Seth Niwas, Second Floor, Near Shiv Mandir,
Comely Bank, Shimla (H.P.)-171 003.

CHANGE OF NAME

I, Narain Singh s/o Sh. Choudhary Ram, r/o Vill. Sorar, P.O. Jolsappar, Sub-Tehsil Kangoo,
Distt. Hamirpur (H.P.) declare that I have changed my name from Narayan Singh to Narain Singh
for all purposes in future. Please note.

NARAIN SINGH

s/0 Sh. Choudhary Ram,

r/o Vill. Sorar, P.O. Jolsappar,

Sub-Tehsil Kangoo, Distt. Hamirpur (H.P.).

CORRECTION OF NAME

I, Roshan Lal Sharma s/o Late Rameshwar Dass, r/o Vill. Bhawana, P.O. Jubbarhatti, Tehsil
& Distt. Shimla (H.P.) declare that my name is recorded as Roshan Lal Sharma in Aadhar Card
and as Roshan Lal in educational documents, which pertains to the same person. My Late father's
correct name is Rameshwar Dass not Rameshwer Dass. Concerned authorities please note.

ROSHAN LAL SHARMA

s/o Late Rameshwar Dass,

r/o Vill. Bhawana, P.O. Jubbarhatti,
Tehsil & Distt. Shimla (H.P.).
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CORRECTION OF NAME

I, Pappu Sharma (43 years) s/o Shri Nirmal Kumar, r/o V.P.O. Charri, Tehsil Shahpur,
Distt. Kangra (H.P.) declare that the name of my son has been wrongly entered in his Aadhar Card
as Sorav s/o Shanti Devi. Whereas correct name of my son is Sourab Sharma s/o Sh. Pappu

Sharma. Both names are of one and same person. All note.

PAPPU SHARMA

s/o Shri Nirmal Kumar,

r/o V.P.O. Charri, Tehsil Shahpur,
Distt. Kangra (H.P.).

CHANGE OF NAME

I, Shatinder Singh Kanwar s/o Late Sh. Bhim Singh Kanwar, r/o Parwati Hatu Niwas,
Malyana, P.O. Malyana, Shimla (H.P.)-171 006 declare that I have changed my name from
Shatinder Singh (Old Name) to Shatinder Singh Kanwar (New Name). All concerned may please

note.

SHATINDER SINGH KANWAR

s/o Late Sh. Bhim Singh Kanwar,

r/o Parwati Hatu Niwas, Malyana,
P.O. Malyana, Shimla (H.P.)-171 006.

CHANGE OF NAME

I, Ramesh Chander s/o Sh. Padam Sagar, Village & P.O. Shong, Tehsil Sangla, Distt.
Kinnaur (H.P.) declare that I have changed my name from Ram Chander to Ramesh Chander. All

concerned note.

RAMESH CHANDER
s/o Sh. Padam Sagar,

Village & P.O. Shong, Tehsil Sangla,
Distt. Kinnaur (H.P.).
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CHANGE OF NAME

I, Rajender Singh s/o Chamel Singh, r/o Village Kharad, P.O. Jamu, Tehsil Sangrah, Distt.
Sirmaur (H.P.) declare that I have changed my son's name from Amith Chauhan to Amit Chauhan
in Aadhar Card No. 3569 2549 8227. All concerned please note.

RAJENDER SINGH

s/o Chamel Singh,

r/o Village Kharad, P.O. Jamu,
Tehsil Sangrah, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Rocky Chauhan s/o Sh. Shyam Lal Chauhan, r/o Vill. & P.O. Khashadhar, Tehsil
Chirgaon, Distt. Shimla (H.P.) declare that I have changed my daughter's name from Baby two of
Kalpana (Old Name) to Ravya Chauhan (New Name). Concerned authorities may please note.

ROCKY CHAUHAN

s/0 Sh. Shyam Lal Chauhan,

r/o Vill. & P.O. Khashadhar,

Tehsil Chirgaon, Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Raj Kumar s/o Sh. Hariya, r/o Village Toga, P.O. Athedgwalu, Tehsil Salooni & Distt.
Chamba (H.P.) declare that in my Aadhar Card bearing number 7579 3009 3543 my name is
wrongly entered as Rajo, which is incorrect. Whereas my correct name is Raj Kumar. I shall be
known as Raj Kumar for all purposes in future. Please note.

RAJKUMAR

s/o Sh. Hariya,

r/o Village Toga, P.O. Athedgwalu,
Tehsil Salooni & Distt. Chamba (H.P.).
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CORRECTION OF NAME

I, Manthan Sharma s/o Late Ashwani Kumar, r/o Room No. 09, Basement Floor, Behind
Tehsil Combined Building , Tehsil Palampur, District Kangra (H.P.)-176 061 hereby declare that
my name has been wrongly mentioned as "Manthan al/ias Mangal Sen", which is incorrect. My
correct name is "Manthan Sharma". Both names refer to one and the same person. Henceforth, I
shall be known by my correct name as Manthan Sharma for all legal and official purposes.

MANTHAN SHARMA

s/o Late Ashwani Kumar,

r/o Room No. 09, Basement Floor,
Behind Tehsil Combined Building ,
Tehsil Palampur, District Kangra (H.P.).

CORRECTION OF NAME

I, Pinky d/o Sh. Kesav, r/o Village Sukrethi, P.O. Charori, Tehsil Churah & Distt. Chamba
(H.P.) declare that in my Aadhar Card bearing number 2908 7560 4355 my name is wrongly
entered as Vasanti, which is incorrect. Whereas my correct name is Pinky. I shall be known as
Pinky for all purposes in future. Please note.

PINKY

d/o Sh. Kesav,

r/o Village Sukrethi, P.O. Charori,
Tehsil Churah & Distt. Chamba (H.P.).

CORRECTION OF NAME

I, Bheer Dasi w/o Jogi Ram, r/o Village Shegali, P.O. Panarsa, Tehsil Aut, District Mandi
(H.P.) declare that in all government documents my correct name is Bheer Dasi, but in my Aadhar
Card my name is mistakenly entered as Mira Dasi. Kindly correct it as Bheer Dasi.

BHEER DASI

w/o Jogi Ram,

r/o Village Shegali,

P.O. Panarsa, Tehsil Aut,
District Mandi (H.P.).
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CHANGE OF NAME

I, Sarista Devi d/o Sh. Dalip Singh presently w/o Baldev Chand, r/o V.P.O. Putrial, Tehsil
Nadaun, Distt. Hamirpur (H.P.) declare that I have changed my name from Sareshtha Kumari to
Sarista Devi. I shall be known as Sarista Devi for all purposes in future. All concerned please note.

SARISTA DEVI

d/o Sh. Dalip Singh,
presently w/o Baldev Chand,
r/o V.P.O. Putrial,

Tehsil Nadaun, Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Bhagpatee Devi w/o Late Sh. Devi Ram, r/o Vill. Basahi (Chir Chakka), P.O. Makreri,
Teh. Jogindernagar, Distt. Mandi (H.P.) declare that I have changed my name from Bhagwatu Devi
to Bhagpatee Devi. Please note.

BHAGPATEE DEVI

w/o Late Sh. Devi Ram,

r/o Vill. Basahi (Chir Chakka),
P.O. Makreri, Teh. Jogindernagar,
Distt. Mandi (H.P.).

CORRECTION OF NAME

I, Shabnam Arya Malhi d/o Smt. Sarla Bakshi, r/o H. No. 212/3, Mohalla Amarpur, Shimla
Road, Tehsil Nahan, Distt. Sirmaur (H.P.) hereby declare that the names Shabnam Bakshi,
Shabnam Arya & Shabnam Arya Malhi pertains to one and the same person. All the names pertain
to me. Concerned please may note.

SHABNAM ARYA MALHI

d/o Smt. Sarla Bakshi,

r/o H. No. 212/3, Mohalla Amarpur,

Shimla Road, Tehsil Nahan, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Sudarsan Devi w/o Sh. Satya Parkash, r/o Village & P.O. Jol Sapper, Teh. Nadaun, Distt.
Hamirpur (H.P.) declare that I have changed my name from Sudershana Devi to Sudarsan Devi. I
shall be known as Sudarsan Devi for all purposes in future. All concerned please note.

SUDARSAN DEVI

w/o Sh. Satya Parkash,

r/o Village & P.O. Jol Sapper,

Teh. Nadaun, Distt. Hamirpur (H.P.).



11954 RIGT0H, fBHrel Uael, 25 HRa¥], 2026 /06 BIY, 1947
CHANGE OF NAME

I, Samitran Devi w/o Sh. Kali Dass, r/o Vill. Dhamariana, P.O. Tihra, Teh. Sujanpur, Distt.
Hamirpur (H.P.) declare that I have changed my name from Savitan Devi to Samitran Devi. I shall
be known as Samitran Devi for all purposes in future. All concerned please note.

SAMITRAN DEVI

w/o Sh. Kali Dass,

r/o Vill. Dhamariana,
P.O. Tihra, Teh. Sujanpur,
Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Kaloo Devi w/o Sh. Salig Ram, r/o Village Grange, Muhal Puje, P.O. Nichar, Tehsil
Nichar, Distt. Kinnaur (H.P.) declare that I have changed my name from Kaloo Devi (previous
name) to Kaul Pati (new name). All concerned please may note.

KALOO DEVI

w/o Sh. Salig Ram,

r/o Village Grange, Muhal Puje,
P.O. Nichar, Tehsil Nichar,
Distt. Kinnaur (H.P.).

CHANGE OF NAME

I, Jagdish Chand s/o Sh. Rup Singh, r/o Vill. Beru, P.O. Thona, Teh. Sarkaghat, Distt.
Mandi (H.P.) declare that [ have changed my name from Affsha Marwah to Jagdish Chand. I shall
be known as Jagdish Chand for all purposes in future. All concerned please note.

JAGDISH CHAND

s/0 Sh. Rup Singh,

r/o Vill. Beru, P.O. Thona,

Teh. Sarkaghat, Distt. Mandi (H.P.).
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CORRECTION OF NAME

I, Riyan s/o Mohd. Anwar, /o Mohalla Kasakra, P.O. Sultanpur, Teh. & Distt. Chamba
(H.P.) declare that my correct name is Rian Guleria but in my Aadhar Card No. 5435 8556 3907,

my name has been wrongly entered as Riyan. I want to correct my name Rian Guleria instead of
Riyan.

RIYAN

s/0 Mohd. Anwar,

r/o Mohalla Kasakra, P.O. Sultanpur,
Teh. & Distt. Chamba (H.P.).

CHANGE OF NAME

I, Sadesh Kumari w/o Sh. Shanti Swaroop, r/o Vill. Ulehar, P.O. Dullara, Tehsil Sihunta,
Distt. Chamba (H.P.) declare that I have changed my name from Swadesh Kumari to Sadesh
Kumari. I shall be known as Sadesh Kumari for all purposes in future. All concerned please note.

SADESH KUMARI

w/o Sh. Shanti Swaroop,

r/o Vill. Ulehar, P.O. Dullara,

Tehsil Sihunta, Distt. Chamba (H.P.).
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